IN THE CEN

TRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BEN CH

nder Section 19 of the

An application U

Administrative Tribunal Act,v 1985

Original Application No.) gol bl 0122412018

1. Sri Ashok Kumar Chatterjee,'Son of
Akshay Kumar Chatterjee, aged
about 63years, Ex- employee of
SAIL, Burnpur, residing at Flat- -3
p-55, New Raypur Govt. Colony
SCH- I, Gana, South 24 Pgs, west
Bengal- 700084.

Verus.

1. Steel Authority of India Lud.
service through the Chairman,
having his office at  “lspat
Bhawan”, 9, Lodi Road, New
Delhi~ 110003.

5 The General Maneger (P&A), Steci
Authority of India Lid., HSCO
STEEL PLANT. Burnpuii
713325

3. The Dy. General NAay ey

' (‘Personnel’),' Steel  Authonis
india Ltd., ISCO STEEL PLANT.
. Burnpur- 713325.
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4. A.G.M. (PL. Maint & Serv.), Stee!

Authority of India Ltd., HSCO
STEEL . PLANT, Burnpur-
713325. |

. The Executive Director (P & A),

Steel Authority of India Ltd.:
[ISCO STEEL PLANT, Burnpur-
713325,

' DGM (PL- Plant]. Steel Authoriy

of india Ltd., HSCO =71l

PLANT, Burnpur- 713325,
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/1022/2018 ‘ Date of Order: 11.10.2018

Coram: Hon’ble Mr. A K Patnaik, Judicial Member

For the Applicant(s)v:" | -Mr'. P. C Das, Counsel
Ms. T. Maity, Counsel |

For the Respondent(e): Mr. L.K Pal, Counsel
ORDER(ORAL)

A K Patnaik, Member (J):

;;;;;

Heard Ld. Counsel for both the pames wm«extenso -
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2. This O.A. has been. fil d under SE ’uon 19 ofﬁthhe Adynmptratwe Tribunals Act,

‘N #@ﬁ%‘ \ﬁx \‘." : ‘f.l“.’f :;ih j/' Y
1985 with the followmgprayg RENASH I ’,_Q%: o
. £ Z‘:’_’:E;i i
. AR, N
a) to pass . opde‘r‘\ recémg upon the respondents to
. ¥ ﬂ
r1mplement th‘éi:f @'W’n’g% rdes” dated iﬁoé 2007 as early as
posmble* “’d‘*dlsb ’; ghe'~‘()'i'i »‘-frﬁlze_;ement of R-7 grade.
\ : / A &/ x\

/ )’il"o pass,an @rder d1rectmg upon,til fespondents to consider
the representatlen dated 23" 05 208§ '07.07.2008, 04.02.2011,

03.12.2015 w1thm forthw1th

P

¢) To pass an order dlrectmg upon the respondents to consider
the Advocate’s letter dated 15.12.2017 without wastage of any

time.”
3. The case of the applicant in short is that he was an employee 'of SAIL, IISCO
Steel Plant, Bumpuf and reﬁred on 31.01.2016 while working as Sr. O.S. He has
come Before this Hon’ble Tribunal praying for one additional increment of R-7
grade, which is pending before the authority concern although he made several
representation. Ld."-Counsel for the applicant submitted that ventilating his

grievance the applicant has preferred a representation dated 15. 12.2017 (Annexure-



@ A%

A/5 under Advocate’s Letter) before Respondent No.5 but nothing has been

communicated to him till date.

4. Having heard Ld. Counsel for the parties, without going into the merit of the
matter, 1 dispose of this O.A. by directing.Res'pondent No. 5 to consider the
representation of the applicant, if the same has been filed and is pending before
him for consideration, and pass a reasoned and speaking order as per rules and
regulations within a period of six weeks from the date of receipt of copy of this
order. I make it clear that if after such consideration the grievance of the applicant
is found to be genuine then expeditious stepé Be taken wifhin a further period of

eight weeks to grant him the increment. lmake it clear that if in the meantime the
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said representation has alre‘ady be%gg&%posed 6t ~,then the result thereof be
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' 5 With the aforesaid <®bservat10n«and qi;rr
costs. L2 4 / [ -\‘ﬂ
| R G
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6. As prayed for by theLd/ Counsel for tgexappl‘irséht{ ce‘éy of this order, along
: S
with paperbook be transmltted to Respondent No 5 ~for which, he undertakes to

deposit the cost with the Reglstry w1thm a week

7. Copies of this order be handed over to the Ld. Counsel for the parties.

Member(J)

RK/PS



